
0.11,./550/89 

COrcAN : Hon'ble Mr. A.V. Haridasan •. Judicial Member 

Hon'ble Mr. i:.M. Singh 	.. Administrative 
Member 

22. 1. 1990 

Heard Mr. I.E. Pandya, learned advocate for 

the applicant. Application is admitted and disposed 

of with a direction that the respondents shall 

consider the case of the applicants within three 

months from the date of this order. In case, the 

applicants have any grievance thereafter, the 

application can be revived. 

(A.v. Haridasan) 	 ( M E Singh 
Judicial Member 	 Admjnjstratj Member 

*Mogera 



r.A./72 8/89 

in 

O.A. Stamp No. 512/89 

COEAM : Hon 'ble Mr • 3. N. Nurthy .. Judicial Member 

Hon'ble Mr. M.M. Singh .. Administrative Member 

15 12. 1989 

Heard Mr. I.M. Pandya learned advocate for the 

applicatt. The Misc. Application is allowed and disposed 

of. O.A. Stamp No. 512/89 be numbered as original 

applic3tiofl and posted for admission. 

Ii. 

	 V/~ 
( N M Sirigh 
	

3 N Murthy ) 
Administrative Member 	 Judicial Member 

*Mogera 
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3PORE ThE c:NTRL AD1,11INISMATIVE TRIBUN?L, AFIEDzB;D 

Original ?pplication M0.50 of 1989 

Mrs .Lelamma John 
and others 	 .. 	p1icants 

Versus 

Union of India 
and another 	 so Respondents 

I N D E X 


